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That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Jammu and Kashmir
for the services of a part of the
financial year 1992-93, as passed by
the Lok Sabha, be taken into
consideration.

The motion was adopted.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): We shall now take
up clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and the Scheduled were
added (o the Bill.

Clause I, the Enacting Formula and the
Title were added to the Bill.

SHRI SHANTARAM POTDUKHE: 1
beg to move:

That the Bill be returned.

The quesiion was put, and the motion
was adopted

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): I shall now put the
motion regarding the consideration cf the
Jammu and Kashmir Appropriation Bill,
1992 to vote. The question is:

That the Bill to authorise payment
and appropriation of certain further
sums from and out of the
Consolidated Fund of the State of
Jammu and Kashmir for the
services of the financial year 1991-
92 as passed by the Lok Sabha. be
taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): We shall now take
up clause-by-clause consideration of the
Bill.

Clause 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHR] SHANTARAM POTDUKHE: I
move:

That the Bill be returned.

The question was proposed.

PROF. SAURIN BHATTACHARYA:
Sir. in the third reading I may be
permitted to speak.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): You have already
spoken.
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PROF. SAURIN BHATTACHARYA:
Only one minute, Sir. How can 1 be
denied the right to speak”

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA):- 1 think it would not
be proper now, because the Minister has
already moved that the Bill be returned.
The question is:

That the Bill be returned.

The motion was adopted,

1. THE BUDGET (MANIPUR), 1992-93

II. THE MANIPUR APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1992

UI. THE MANIPUR APPROPRIATION
BILL, 1992
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE: Sir, I
movce:

“That the Bill to provide for the
withdrawal of certain sums from to
and out of the Consolidated Fund
of the State of Manipur for the
services of a part of the financial
year 1992-93, as passed by the Lok
Sabha, be taken into consideraion.”

This Bill arises out of a sum of Rs.
257.50 crores vated by the Lok Sabha on
27th March, 1992 and Rs. 35.55 crores
charged on the Consolidated Fund of the
State of Manipur as shown in the Vote-
on-Account pamphlet circulated along
with the Budget paper on 9th March,
1992.

These amounts have been sought 1o
enable the Government of Manipur to
meet the essential expenditure during the
first six months of the next financial year
i.e. April to September 1992, pending
approval of the whole year Budget by the
appropriate Legislature.

Full details of these provisions are
given in the vote-on-Account pamphlet.

1 move that the Bill be taken into
consideration.

Sir, I also move:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1991-92, as passed by
the Lok Sabha, be taken into
consideration.”
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The questions were proposed.

SHRI W. KULABIDHU SINGH
(Manipur): Thank you for giving mc an
opportunity to say somcthing about the
Bills.

An allocation of Rs. 2,24,10,000 has
been provided for the industries in the
State. This is a very petty sum. It is much
less than the allocation for the smallest
district of the State of Uttar Pradesh.
Manipur is a very small State and it
population is only 19 lakhs. The amount
allocated for its industries naturally has to
be the low. The allocation for its entire
Budget is Rs. 204 crores. Manipur is a
backward  State  economically  and
industrially. We want that some sort of
industry need be started in the State of
Manipur. Government might argue that it
is the smallest State surrounded by layers
of hills. There is no rail network and
there is shortage of power. So, how can
the State have industrialisation? The
Government might say that. In that
connection 1 would like to submit that
regional imbalance sould be removed.
Nobody in this House, no single citizen in
India will objecct if regional imbalance is
removed. I would like to submit that
some special attention needs 1o be given
by the Central Government, most
probably by the Energy Ministry, to mect
the power shortage in Manipur. Now the
total requirement for electrificaiton of
Manipur, not to speak of power required
by the industries but for lighting houses is
55 megawatts of power. But so far
Manipur is able to get only 41 megawatts
of power. Of that some 29 megawatis are
received from Loktak hydro-electirc
project and another 8 megawatts of

power from Kopili hydro-eleciric project-

situated between Meghalaya and Assam
States which is a Central project. From
other sources we get only 4 megawatts of
power. So altogether this State can obtain
only 41 megawatts of power against the
requirement of 55 mcgawatts apart from
the power required by the industries. So
unless the Central Government gives
some special attention for the removal of
regional imbalance, the State will remain
backward.

The State of Manipur is completely out
of reach of the country. The entire State
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of  Manipur  except one  small
constituency, as I submitted the other
day, Jiribam constituency, the entrie 59
constituencies of Manipur are out of
reach, are delinked with rail. So it is very
essential to bring the State of Manipur
into the rail map of India and in the
industrial map of India. Unless rail links
are established and unless power shortage
is met, there will be no industries in
Manipur. It will remain for ever
backward industrially. This will be the
position. So 1 would urge upon the
Government of India to give some special
attention for the industrialisation of
Manipur and to remove regional
imbalance and provide some poverty
alleviation programmes as ecarly as
possible.

In this connection I would like to

* mention one very significant point in this

House. The Japanese War Memorial
Group and the Japanese Government
have offercd to provide some assistance
for industrialisation of Manipur, for
raising industrial unit, for construction of
a suitable war memorial and a hospital.
That offer was made in the year 1984, In
those days there were some problems.
The Ilapanese offer of assistance was
worth Rs. 33 crores in 1984. The Central
Governmient turned it down. They did
not give approval for it. The reason of
refusal by the Central Government
appears to be that Manipur is from
Mongolite group and in outward
appearance the Manipuris lool like
Japancsc and if the Japanese assistance is
accepted for the development of the State
of Manipur, the foyalty of the people of
Manipur may change. So the Central
Government had doubted about it. But I
submit, Sir, that the loyalty and
nationalism of the Manipuri people
should not be doubted at all. Why the
offer of the Japanese assistance for the
development of industry and other things
was rejected by the Central Government?
The Japanese Ambassador to India
visited the State of Manipur in August,
1990. At that time also, the Japanese
Ambassador, on  behalf of the
Government of Japan, renewed the offer
of giving economic assistance. This time,
Rs. 70 crores was offered. Now, we have
approached the Central Government, the
External Affairs Ministry as well as the



205 Papers Laid

Finance Ministry. The Finance Ministry
as well as the External Affairs Ministry
appears to take some interest now. Their
suspicion about Manipuris is a little less,
1 belicve. They arc in the process. But
this offer was made in August 1990. Why
is this long delay in accepting the offer by
the Japanese for the development of the
State of Manipur? I understand that the
Uttar Pradesh Government is receiving
much assistance from the Japanese
Government. If thc Uttar Pradesh
Government  can  receive  Japanese
assistance for industrial development,
why is the Central Government going so
slow in accepting the offer made the
Japanese Government, worth Rs. 70
crores?  Why sould the Central
Government go so slow on this? Now,
Sir, the whole Plan outlay for the
development of Manipur is Rs. 210 crores
only. Only Rs. 210 crores by the current
Plan outlay. The offer of Rs. 70 crores by
the Japanese is very considerable. Why
should there be a delay? I urge upon the
Government of India, through you, Sir,
that this offer of the Japanese should be
accepted. There should be no delay. No
hurdle, no road-block should be created
by the Central Government in the way of
the State of Manipur accepting this
significant offer of the well-wishers of
Manipur, the Japanese. There is no
question of doubting the loyalty, the
nationalism, of the Manipuris. Please do
not have such a doubt, suspicion, about
the Manipuris. We are not second-class
citizens. We are first-class citizens. We
are rightful citizens of India. We aré not
second-class citizens. Such treatment,
status of second-class citizens, is very
much objected 1to0.

Now, the next thing I would like to
urge upon the Government, through you,
Sir, is about the inclusion of Manipuri in
the Eighth Schedule of the Constitution
of India. T have been crying hoarse like
anything, in the last two years, for the
mclusion of Manipunn 1 the Eighth
Schedule of the Constitution. The
previous Government of the National
Front led by Mr, V.P.. Singh, hon. Prime
Minister  then, gave some verbal
assurances. But he could not execute the
same. Therc was a visit by him to Imphal
10 inaugurate the Manipuri
Universityconvocation. He promised us
that he would declare it and the
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Government was ready to inuzdduce a
Bill in the next Winter Zession of
Parliament and Manipuri  wouid be
included in the Eighth Schcdule of the
Constitution. This announcement was to
be made on 10th November. But,
unfortunately, his Ministry fell on 7th
November, three days ahead. So it was
not announced. The next Government of
Shri  Chandra-shekhar also gave some
promise to include Manipuri in the
Eighth Schedule of the Constitution.
Similarly, the present hon. Prime
Minister Narasimha Raoji also made
some assurance. An all-party delegation
met the hon. Prime Minister and the
latter gave some assurance syaing, “Yes.
This is a reasonable demand. We will
take the necessary steps for that.” But it
is going very slow. Now, regarding the
richness of Manipuri, I am a Manipuri
myself. 1 nced not speak very much
about it. The late Dr. Suniti Kumar
Chatterjee, a very famous linguist, gave a
very nice certificate about the richness of
the language of Manipuri. It is a very
refined and rich language. I submit, in
this context, Sir, that the small State,
having a tiny population of only 18 or 19
lakhs, has so far produced 17 or 18
feature films. Out of these 17 or 18, six
feature films have got awards. In these
six awards, two international awards are
included.

Two  international awards  were
received by Manipuri films—one in
IMAGI NINGTHEM and another is
ISANOU. Four other Manipuri films got
national awards for films in regional
languages. Four other regional language
films is Manipuri reccived awards. It is a
very rich language. Economically and
industrially, we are very poor. But
culturally, in the field of art and culture,
in the field of sports, the Manipuris are
quitc up to the mark and we feel very
proud of ourselves. It is a language of
one of the States of India. Manipur is
one of the 26 States of India. Manipuri is
a State language of the State of Manipur.
So, the Government should pay
immediate attention for inclusion of
Manipuri language in the Eighth
Schedule of the Constitution.

Now, another point is about the
development of Scheduled Tribes and
backward classes. The allocation in the
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Volte on Account is Rs. 9,8909,000 and
out of Rs. 204 crores allocated for the
entire State of Manipur, Rs. 9,89,09,000
is a considerable amount for the
development of tribal and other tribal
people; it chesn’t reach the backward
regions. This is a considerable sum for
the small State of Manipur. But such a
huge amount of money is spent at the
Secretariat level. 1t doesn’t reach the
tribai people; it doesn’t reach the
backward class people. It is consumed by
the bureaucrats and those who are in the
helm of affairs. It does not reach the
common people of Manipur and the
tribal people. Therefore, I would like to
suggest that the power of the District
Council of the Hill districts should be
enlarged. There are eight districts in
Manipur out of which five districts are
hill districts. They have got a District
Council. The present District Council has
got very limited power. Their power
should be enlarged. It should be
widened. Therefore, the Sixth Schedule
of the Constitution of India should be
made applicable to the Hill Districts
Council of the State of Manipur. That s
another important demand.

There is no question of heavy industry
or medium industry in Manipur but some
small  industries are there. The
Government have started some nine or
ten small scale industries. Out of these,
only the spinning mill, the cement factory
and the handloom industry, are working
10 a greate extent. The others-are only
bogus small scale industries. They were
only inaugurated but could not function
properly and the money was wasted. In
this way, the money has misused by the
previous Government. Therefore, Sir,
before the Demands for Grants are
passed, I would like to request the hon.
Minister to give some sort of an
assurance to include the Manipun
language in the Eighth Schedule of the
Constitution. I once again thank you, Sir,
for giving me this opportunity.

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKAI): Mr. Hari Singh.
Members will be very brief. 1 can give
five minutes to every Member only.
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Shri Md. Salim.

Within five minutes vou have to complete
your speech.
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THE  VICE-CHAIRMAN  (DR.

NAGEN SAIKIA): Please conclude. You
cannout cover all the points.

SHRI MD. SALIM: I am concluding.
TR F THGE I qHN GERY & I ¥ U
feemt w1 7 & o N weER wed otk R R
IGF FA A TS A TEA F ¥ | TR W
it 3 o @arn ® 0@ & AR f, sl %
a1 A T N A § B IRIR e A
®Z ¥ O o9 q W W @ P, TR
Yo o SeE A e | T aeie 90 T
F el ufehme 3 o } @ g @ 9,
T A Ve . (THEH) |

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Plcase conclude. You
cannot take that much time.

st uEwE welm: auw ¥ ghE e
FOE

THE VICE-CHAIRMAN (DR.
NAGEN  SAIKIA): Mr. Santosh

Bagrodia. You hve to complete within
five minutes.

SHRI SANTOSH BAGRODIA
(Rajasthan): Sir, I thank you for giving
me the opportunity and also telling me
the exact time. I will try to keep my self
withing the time-limit.

1 rise to support the Manipur
Appropriation (Vote on Account) Bill,
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1992. Sir, Manipur State is a State of
barriers. I have been visiting Manipur
from 1960 onwards, practically once in
every two or three months because forest
around that is really a wonderful area for
treking, ete. the border is like that that
cven unknowingly you will gel into
Burma. Once I was there. Somebody told
me that many people were being arrested
there. I said, “At least we are safe. We
don’t want to cross the border, let us
remain in India.” He said that where we
werc standing was Burma itself. This is
what they told me. The communication
system 1nt that area is so poor that even
for the forest products people have to go
through Burma to get their products.
Then how can we stop smuggling? Sir.
smuggling is so much rampant in Manipu:
that the total sale of consumer items in
Manipur proper is probably 30 times
more than in entire Calcutta. Sewing
machines and radios are smuggled to
Burma freely. I request the hon. Minister
to look into it. In case, we really want
our products to be smuggled to Burma,
then don't mind. If we want to stop
smuggling in the State. then we have to
do  something to  develop ithe
communication system. If the road are
developed them we could make the best
use of the forest products. There are rare
trecs that are found in these forests and
they have high medicinal value. Best use
could be made to these trees. I am not
just talking of tea. Burma tea is no doubt
best in the world and the same kind of
tea is grown even here. Now' coming to
the political aspect, 1 don’t think it is fair
to blame the Congress Government. I
have a long association with the local
political parties in Manipur and with a}
due respect to them 1 would like to say
that they change their loyalties very fast,
One does not have to make any effort to
get them change their loyalty. The
Congress party in Delhi does not have to
do anything. The present Prime Minister,
he is such a fair person that no person
can coax him into doing anything that is
unfair; he will never be party to any such
thing and it is very unfortunate that my
friend from the other side should say that
we engineered the defections. On the
other hand [ would like to tell him that
we are in majority there. But still the

{30 MARCH 1992]

on the Table 214

Governor has not asked us to form a
Government and yet we have not harmed
him. We have not removed him. In fact,
we have given him a free hand to decide
whether we are really in majority or
not...

SHRI M. D. SALIM: Without holding
elections how do you get majority if you
did not organise defections...

SHRI SANTOSH BAGRODIA: This
15 the only party which has a future. We
don’t have to do anything. Last time a
number of Members from the Lok Sabha
joined us and we accepted them. Some
time if you want to make your future
bright you too would be joining us. What
can we do? Beacuase the Governor has
not yel decided we did not from a
government  there.  Whatever  the
governor’s report may be, we will accept
it. Talking about barriers, I would like to
iake you back to the days of British rule
in India. Manipur was the only State
where the Britishers did not establish
their rule. The Britishers could not reach
there because of the barriers. The
Britishers could not enter the valley.
Again, Manipur is the only State in India
which is totally administered by women.
Even the business is looked after by the
women here. In fact, we people living
outside envy the Manipuri men because
they don't have to do anything. The
Manipur men are always relaxing and it is
the women who go out for work.
Manipur is a very important State and we
cannot afford to leave it just like that.
My friend from the other side has blamed
us for what is happening in Manipur. He
says that we have neglected the State.
But, 1 would like to tell him that it is
only the congress party which is always
concerned about the North-Eastern
States. We have always been suppoting
Manipur. We have taken maximum care
of the State. We have been allocating
more funds to the State. Why don’t you
compare the figures with the allocations
made by Shri V. P. Singh’s Government?
Now, coming to railways, Manipur has
not been provided with a rail-line. The
only way to reach the State is by road.
One has to go via Kohima to reach the
State. Connecting the State with a rail-
line is very important for the
development of the State. Manipuris are
very strong, hard-working and honest
people and it would go a long way in the
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development of the State if the State was
connected by roads and railways. With
these few words I support the Manipur
Appropiration (Vote on Account) Bill,
1992.
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TE W T WEX T A T ¢ ) TER Sen
@ T fem F#0 _(DEagA)

o TAE T (IR WeW): FN WA
W @ 9& 91 e w@m @ =0 w2

st STlw WER Wqu o
(sTEamA)

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): I shall not allow
interruptions...{Interruptions).

st Indlw WER Wy FR 9T w0
T FUE L. (SEaE) B . e

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA): The interruptions
should not go on record.

o TR goaE: **

THE VICE-CHAIRMAN (DR.
NAGEN SAIJKIA): I an noi allowing any
interruptions to go on record.

st SATEYT SEE, Wy S, i #E 3d
WA W W W O @R g R
(Eg)

sioeht wenr afg:

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Please don’t kill the
time of the House. Please sit down. No
interruption is going on record.

SHRI SANTOSH BAGRODIA: ‘is
unparliamentary.

sfi WM YER WY w e @

T @A WWE: TRA FE f6 w0
Ttz R 4R, e s Ful A =
fem s |

SHRI SANTOSH BAGRODIA: Is he
withdrawing it or not?

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Please don’t use any
word which is unparliamentary.

That word has hurt the feelings of the
Members.  You  please  withdraw
it...(Interruptions)

il FET wAE WY & T e @
9 FH e ¥ FE . (SEH)
THE  VICE-CHAIRMAN  (DR.

NAGEN SAIKIA): Don’t interrupt him.
You please withdraw it...(Interruptions)

*Expunged as ordered by the Chair.
*Not recorded.
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. o ST e W 0 R OE R A
. T .. (M)
Sge WE R

HRrEd,... (SHEHH)

THE  VICE-CHAIRMAN  (DR.
NAGEN SAIKIA): You please withdraw
it.

St M TR Wt v & Y IE
N E e ow, A AR aw wwR
E.(FEaE) 9 w0 W, RO o R
¥ (F@EUm) 39 oy 8 @ g @w
U IW 9@ B ogF W s @ R
{({mterruptions)

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): He has withdrawn il.
Now please sit down. Mr. Mathur, vou
please po on.

st I TR Wy Efom @R @
T fF PR-3W w1 v A B ot @ &
faF 9@ FE @ ¥, 98 00 &1 T T
¥ac1 8 ¢ wie Y I few b S R
AT AT FR T TS 8, W o TR
@ oW eEd e

W IR fr Nea A Mm@ 2
f TR BE-B 4 F W F arga & I
afgy | fasft wm & oo o W gedd Aa@ F
FEA W, 3T W AR qw F e Ygge H
@R e T o oS wwm o T @ R
oo 1 aedl YgEe ¥ EER fEm S
afeq | eI oE eRg RS F TEER q
and, fBd TEER F I, YRAE a9 A
3 yum TR o fm T ) e T
F1 oferer [Pl wh 2w 1 ReR A8 W R
Fh8 ¥ 9T T ¥ AR ydw =@ TE
F—OL AN M AN F RN R @ B W
F TS T W TFa 3R W SR m ¥
T # f

SHRI JAGESH DESAL
(Maharashtra): 1 had also demanded it in
thc Housc. So don’t take the credit for
the BJP.

ot IS W weR: sl s E 2
7 3 e ¢ et 3R A el o
7, 1980 2 & o Fovelf o forgd & a1 @
fufer fofa o SR R wham fmn 31 A
I a7 R ¥ T T A o ww dh § muw

ITGRE

E Expunged as ordered by the Chair.
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™R EF W T R AN aF 5 ?
e T T B @ R, e AR AR §
I TR @ @R Iy wee, 7 @ @
e FQ ¥ T TR S & el R R &
3l Iu! sE & T R 1 AR e R
F, UM A, Wk I oaW 8 82
Fufer yienfosty @R =ien R o =feg

gy tdem, -9 ad § @ & N
¥ FEat oG9 WHUl WEIG &) gwe o
fafocts =1 e o ¥ fo T ¥, AR =
T IR AN dEN F Pw A F TR R
T e R, 39 T 3 Ya @
21 20 e wE ¥ FF AP A S e}
A g @ B, §HY Hied wWEw &
foq T 138 Y@ ot W ¥ W@ WM
afee | ¥ @ faen ¥ forn »¢ @ 9 @ T
2 ¥ao il um 4 ¥ B ¥ 9w
fooeh wn wd o fomr & | I9F W T W@
T st aw Ree smom & B0 s O
TR ¥ TE A 6 a fafor A o R, 7@
oW ¥ W-E, 3 F e A QR
Q Y@ fEu o Fe-TU ST A S g
I fr -7 3o I e IR F foe
@ E kv ¥R w2
W T = & wy A wfogg W R
TR PR O A aw WA F@ G

SHRI JOHN F. FERNANDES (Goa):
Thank vyou very much, Mr. Vice-
Chairman_ for permitting me to speak on
this. 1 had spoken on the earlier
proclamation of the President imposing
President’s rule in Manipur. It is very
unpleasant for this House to perform the
financial duties for the State of Manipur.
This is a very rare occasion where
Parliament usurps the powers on behalf
of the people since the Assembly is in
suspended animation. We are only acting
as a guardian, a financial custodian, for
the people of Manipur. We have seen
this bordering State, bordering with the
international boundary in the north-east,
facing hung Assemblics and it is only
natural that the Central government
should take interest in solving the
problem. These States in the north-
eastern border are facing insurgency and
international propaganda against our
country and the people are misguided
there. We saw in the last Assembly the



219 Papers Laid

United Legislature Front of five parties
came together and defeated the national
party, the Congress Party. 1 think there
should  be  some legislation—the
Constitution has (o be amended—that
such political parties should not come
together just to defeat a national party,
becausc after the defeat of a national
party, this political conglomerate cannot
provide stability.

It is only short-lived. They are there
only to fight the Assembly elections and
to defeat the national party. Beyond that
they have no powers. I feel that the
Government has to pay more attention to
such border States because, as I have
stated earlier, there is a lot of
international propaganda. Just as we have
the propaganda from Pakistan in Jammu
and Kashmir, in these border States in
the North-Eastern Region, there is
propaganda from China, from
Bangladesh, and if you go and visit these
States, you will see that the people there
always switch on foreign TV channels and
not our Doordarshan channel. So, it will
be proper for the Doordarshan to have
an independent and appropriate channel
for these States with suitable programmes
so that these people are able to develop
feelings of national unity.

Sir, these border States have their own
peculiar problems. These are all hilly
areas and communication becomes very
very difficult and, as some of my
colleagues have said, there is no railway
line going to Manipur. I also feel that
these States are not covered adcquately
by air and 1t would be bettcr and useful if
the North-Eastern States are served
adcquatcly by air. If we are not covering
this area by proper railway paraphernalia,
then we have to provide road lnks so
that we can generate the feelings of
national unity and onencss among the
people there and they can also merge
totally with the national mainstream.

Another problem there is that the
people from the other parts of India are
not allowed to go there because they
have been treated as disturbed areas and
even for people like us, it is necessary to
have special permits to go there. 1 think
we have to do away with this system. 1
can understand if it is there for foreigners
or foreign tourists. But, if you want to
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inculcate the spirit of unity and national
integration, the Government has to give
serious thought to this question and,
therefore, our compatriots going there as
tourists should be allowed freely.

We have another important problem
there relating to the youth there. The
problem of unemployment among the
youghts and the educated is very acute
and our youngsters have been exploited.
I think it would be appropriate if the
Government gives a proper thrust to the
industrial  sector there, to cottage
industries, in order to generate more
employment. Otherwise, the energies and
resources of these educated young people
will be misdirected and misused against
our own country. We¢ have secen the
problem of Naxalites in West Bengal.
This problem is there in some other
States also. There is insurgency there
because there is help there are arms and
ammunitions, and there are funds and
whatever is required is beng brought into
the State from across the international
border and these youths are misguided
and are made to work against our own
nation.

Sir, the Minister has moved this
Appropriation Bill to withdraw Rs. 293
crores from the Consolidated Fund of
Manipur. 1 feel that from this more
money will be spent on the creation of
jobs and that more and more industries
will bc created in that State, not only in
Manipur, but also in all those States. I
say this because, in the New Industrial
Policy, more thrust has been laid on self-
employment, and 1 hope that more and
more ancillary industries will be started,
more cottage industries will be started,
and our youths, who are unemployed and
who are misguided, can get employment
and their energies can be channelled
towards national reconstruction.

Therefore, 1 hope that during this
period, during the period of suspended
animation of the Assembly, the Central
Government would see that more thrust
is laid on opening new industries in the
backward areas there.

With  these words, 1 support this
Appropriation Bill and I hope that the
Government  will take not of my
suggestions. Thank you, Sir.

THE VICE-CHAIRMAN (DR.
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NAGEN SAIKIA): Now, Mr. Ish Dut
Yadav. Your allotied time is five minutes
only.

#t W W AE (IW W) TAAE
ey W, faw W oS F e ¥ fafmm
(FrarEA) fadas R wER e T, g
g9 # ame T el TR T wE A
gue % foq s @ s 78w e o
¥ faum o A€ 2, FE W SR M & ofF
A, 38 Gy O o 9@ & G
h@mma“rm%—wﬁqﬁmﬁﬁ
%ﬁ{m ? A7 A oA R BRI T B
sl 3 9R wdl # gHw afer G
f q@ER GE 9 9w A6 ged | § el F
FR, R o F FW AN T T =,
A 0% T 1 A 27 | A WL s

aﬁu&ﬁwgmm%wﬁﬂﬁ%uﬁfam
forrE o I SEEg B A @ Sl S fam
& A B Ay, TR A9 @ T 1 and 3 Rm
e F w2 & A Jfe, T, 9 A
TS F FER TG W A R | 7 FE
oo # wER FEiE =G T W W gEy
Wt 4 AUy Fhm fE oo @ fagm
# R M T A § [ F L A
T UF AN ER a4 9% 3R 3 wE
& vEn afew B @ T @@ s
@ 7 B B W

ofmR ¥ S} g, § s wm 3l
o AT A TF W@ T8 Hay § R ww
Teq ¥ fF AT T @ 90 W oTE)
W®E R A AN R L A N e d
R R F TR Y R oW vF FE R @
a7 F Had 30 WO TwE & F fGwm F
foe @ mar @ 9@ fF 90 WED @€ wfirgy
# e WA A ¥ A § AR e F
FTEHE 38 W @ 2 FiH 20 96 ¥ AR
TIE [ TN A o # w57 R e g
ffm ¥ fu 3T U Saoqde @ @A
s, ¢ sEfmm W E s Wm | FEE
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JE- WY ¥ qW F A TR & o A
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T 79 A ¥ aga 7o) fTiaE v =
T =few
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Iguwray (Fo T dfwm): dwg

i famar dgn (@) w3
S ¥ i R ¥
DR. NARREDDY THULASI

REDDY (Andhra Pradesh): Sir, 1 am
fundamentally against the concept of
passing the State Budgets in the
Parliament. It has become very common
to pass the State Budgets in the
Parliament. In the past we have passed so
many State Budgets, and now it is the
turn of the Manipur Budget. It is an
unhealthy  procedure, and it s
unfortunate.

Sir, on 7th February, 1992 the
President’'s Rule was imposed in
Manipur. The Assembly was put in
suspendcd amimation, and it was not
dissolved. [t was put in suspended
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[DR. Narreddy Thulasi Reddy]
animation. Why was it put in susperided
animation? Why was it not dissolved? It
is for engineering defections. It is for
horse-trading. It is for luring non-
Congress MLAs with monetary benefits.
It is for installing the Congress(I) in
Manipur through backdoor. So, it is the
meanest of the means. Sir, if this is done,
there will be serious implications.
Already, Manipur is a sensitive border
State. Already there is insurgency. So, if
there is political unrest, if there is
political instability, this insurgency will
rise. So, there should be a popular
Government, there should be a
democratically elected Government. So,
for this purpose, the Assembly should be
dissolved immediately and fresh elections
should be conducted. Morcover, the
present  climate is congenial for
conducting the elections. When elections
could be conducted in Punjab, why not in
Manipur?

Sir, the second point which T would
like to mention is about the inclusion of
Manipuri language in the Eighth
Schedule of the Constitution. Sir, this is a
very cmotional and sentimental issue.
Manipuri language is rich and refined.
Already, there are agitations, there are
delegations. They have banned Hindi
films and Hindi language in the State.
There is civil disobedience. They stopped
paying water and eleciricity bills. So, the
situation is very alarming. So, the
Government should give a categorical
assurance regarding the inclusion of
Manipuri language in the Eighth
Schedule of the Constitution.

Sir, the third point which I would like
to mention is that it is backward State.
The government should allot special
funds, and the Government should
implement special schemes specially for
the industrial development and for the
development of the communication
system. So, these are my three
points—dissolution of Assembly and
conduct of elections, inclusion of the
Manipuri  language in the Eighth
Schedule of the Constitution and
allotment of special funds and
implementation of special schemes,
specially for industrial development and
for development of the communication
system.

Thank you, Sir.
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Prof. G.G. Swell-not
here; Prof. Saurin Bhattacharya.

PROF. SAURIN BHATTACHARYA
(West Bengal): At the outset, Mr. Vice-
Chairman, Sir, 1 would associate myself
with the feelings expressed by Shri Ish
Dutt Yadav regarding the guidance which
you have been giving us so long. We
would, of course, wish you a come-back.
That is a matter for the future.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Now we shall have to
come to Manipur.

PROF. SAURIN BHATTACHARYA:
Now is the question of the future of
Manipur.

Sir, the future of Manipur lies in
holding immediate election and dissolving
the Legislative Assembly. There can be
no sense except utter manipulation in
keeping it in suspended animation. So,
that is the first thing that we demand in
Manipur. As I said in the case of Punjab
and Jammu and Kashmir, the Manipur
Appropriation Bill will also be passed by
the House. There is no doubt about it.
But the question is, if this situation
continues, 1 do not know whether the all-
India party would gain or the regional
parties would gain. Mr. Fernandes
perhaps suggested banning of regional
parties or something lke it. It is difficult
to ban it We should remember,
particiilarly the Government of India °
should remember that  Manipuf,
predominantly Vaishnavite, has not really
been a peacefu) State for a very long
time. Besides the biggest State of the
North-East, that is Assam, other North-
Eastern States also have various degrees
of turmoil. In Manipur, this turmoil was
under check to some extent during the
popular Ministry; not that the situation
was completely flawless, but the turmoil
which was under check during that time
has appeared again. Maybe, the
Government will be deploying army and
other paramilitary forces to put down the
insurgency which they have not been able
to do so far. Now the point which I
wanted to make at the third reading of
the Jammu and Kashmir Appropriation
Bill, was about the report of the Amnesty
International which I think has been sent
to all Members of Parliament and also to
others. But this is not a correct way first
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trying to prove by a sarkari human rights
commission that the Government is right.
In the emergency days we saw sarkari
sadhus who used to support emergency
rule of the Government. Now the
Government is saying it with regard to
human rights commission. It is not the
responsibility of the Government; rather,
it is the responsibility of those who
believe in establishing a public body
dealing with human rigths which should
be a watchdog on the activities of the
Government. No benefit will go to the
Government unless they substantiate that
Government’s stand is correct. It is
something which has got to be kept in
mind by the Government.

Regarding the development
programmes for the hill people, there
cannot be any two opinions. A balance
must be struck in laying emphasis on
requirements of different segments of the
Manipur peoplc. But above all, the first
necessily is to hold Assembly elections
and restore popular Governmenl elected
by the people. Experience of all these
ycars has not becn very happy. But a
good government is no substitute to a
representative government. This has to
be kept in mind. Let the people of
Manipur  decide  what form  of
Government they should have. Thank
You.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Shri Ram Awadhesh
Singh is not here. Now the Minister will
reply.

SHRI SHANTARAM POTDUKHE: 1
am thankful to hon. Members who have
participated in the debate. I share their
concern about this sensitive border State.
1t has an area of 22,327 sq.kms. with a
population of 18.26 lakhs. The State has
a multi-religious society and people live
in  harmony and peace. As one
hon.Member said, women are in the
forefront in the economic and social life
of the State. Crime against women is by
and large unknown in Manipur.

But this State is having a weak
resource base. Therefore, there arc
problems. The State is backward and the
economy of this State is agriculture-
oricnted. The State 1s deticit in terms of
food production and other things.
Therefore, it needs sugar, edible oil,
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whealt, construction
engineering  goods  and
durables.

malerials,
consumer

The State Government has taken
austerity measures to curtail unproductive
Government expenditure and enforce
strict financial discipline. Manipur has
low per capita income, which is below
the all-India average. There is increasing
burden of unproductive consumers, large-
scale  unemployment and  under-
employment. There is also increasing
burden of education and medical care.
The rate of capital formation is slow. As
I said, there is periodic food scarcity also.

The State is rich in land resources,
water resources, forests, minerals and
manpower.

As far as the Annual Plan is
concerned, it is Rs. 210 crores, for 1992-
93. In regard to infrastructure
development, it is below the national
average. The aim is to achieve the all-
India average of 30 per cent. It is the
endeavour of the Government to remove
inter-district disparities. An exercise is
being done on the effect of past Plan
investments. Government would like to
spend morc money on social services like
education. Energy consumption is much
low. It is just one-third of the all-India
average. The hilly areas are backward.
There is unemployment problem. Road
density is less than the national average.
Therefore, the thrust areas have been
identified. For example, rural
electrification and generation of hydel
power. These are being looked into.

Sir, the State has a high literacy rate.
The largest employer is the Government
itself. As a result, the total outgo on
salaries and allowances amounts to nearly
half of the gross revenue expenditure. In
view of the socio-economic characteristics
of the State, which is deficit in agriculture
and food production, fiscal transfers from
the Government of India constitute an
mmportant support. At the same time,
debt servicing requirements have been
increasing. The need for maintaining the
tempo of developmental activity, while,
at the same time, financing the systems
required to support these activities, have
resulted in a deficit in the current year,
and an anticipated deficit in 1992-93.
However, whereas the Annual Plan for
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1992-93 shown an increase of nearly 8
per cent over the current Plan size, the
growth in non-Plan expenditure, which
was 31 per cent in 1990-91, has been
brought down to, roughly, 2-3 per cent
in the current ycar and 1992-93. Ig order
to further restrict the growth of
cxpenditure on this account, it has been
necessary to effect economy measures,
such as a ban on creation of ncw posts.
I hope these and othcr measurcs will
help in further containing the deficit
anticipated next year. The operating
deficit of the Power Department has
becn less than anticipated in the Budget
estimates of 1991-92.

As far as the Supplementary Demands
for Grants for the current year are
concerned, these have been largely
necessitated on account of revision of
pay scales of school teachers in the
important sector of eduction, revision of
pension and interest payments.

The Annual Financial Statement and
the Demands for Grants reflect the
importance  being attached 1o the
development of major social and
economic infrastructure. The highest
expenditures arc proposed in respect of
power, public works, irrigation, public
health, education, agriculture, and the
development of tribal and backward
classes, in addition to various other
activities concerncd with rural
devclopment. It has been possible to
maintain a surplus on the revenue
account. However, there has been an
increase, both in receipts and
expenditures, on the capital account,
mainly due to increased ways and means
advances from the Reserve bank of
India. The capital account shows a
higher deficit than anticipated for the
current year and is expected to increase
in the next financial year. Efforts have
been made to improve the position
through the economy measures and
improved revenue collection. In fact,
revenuc receipts have improved since
1990-91 and tax and non-tax revenues
are expected to improve further in 1992-
93.

A reference has been made regarding
Manipuri language. Manipuri Janguage is
a very rich language. A reference has
becn made that it has- rich culture.
Yesterday- a film was shown on TV also.
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I had a chance to see that film. Really,
it is rich in culture. The Government
would like all languages, whether they
are there in the Eights Schedule or not,
to flourish. This question was also raised
in the other House.

Egk Sabha, and the Minister for
Parliamentary Affairs had given an
assurance that he would have a meeting
with the hon. Home Minister regarding
this. Some hon. Members from Rajya
Sabha may also be included. The
Government  is  fully alive to the
aspirations of the people of Manipur and
to the special needs of the State, arising
from the historical and geographical
characteristics. The Government s
making and will continue to make its
contributions to the fulfilment of these
needs. 1 hope the situation will allow the
restoration of the normal political
process in the State at the earliest.

In the meanwhile, I urge the House to
consider the Budget and pass the
Demands for Grants on Account for
1992-93 and the Supplementary Grants
in respect of 1991-92.

o) iy e fig (faew): aftrgd s
F gy ¥ e wft Gl A wF 9@ w6 R}
% ofrgd s Y el s | wH fie
% faw @it o F FeEl Y wER @ sy
forn R OfF Tl weem 3 S W@ MR Y AW

#

THE VICE CHAIRMAN (DR
NAGEN SAIKIA): He has already
stated that the minister for Parliamentary
Affairs is going to discuss with the
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Members of the Lok Sabha and Rajya
Saba. (Interruption). 1f you want to
react, you may do so.

SHRI V. NARAYANASAMY
(Pondicherry): It is a demand from
local representatives and the sentiments
of local representatives will have to be
honoured.

THe VICE-CHAIRMAN (DR.
NAGEN SAIKIA): You take note of
the sentiments expressed in this House.

SHRI SHANTARAM POTDUKHE:
Yes Sir, I take note of the sentiments
expressed and 1 will convey these
sentiments to the hon. Home Minister.
(Interruptions).

M vie Zoe faw: e w9 3 WA
F Y oA I T W A A

Z frd® @ # 9@ 3 F

SHRI JAGESH DESAI
(Maharashtra): What is the difficulty in
doing it? ...(Imterruptions)... The House
wants it...(Interruptions). ..

SHRI SHANTARAM POTDUKHE:
1 have taken note of the
sentiments. .. (Interruptions). ..

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Please let’s hear
the Minister.

SHRI SHANTARAM POTDUKHE:
I have taken note of the sentiments,
Sir, and 1 will convey the feelings of
thc hon. Members to the Home
Minister...(Interruptions)...

SHRI SHANKAR DAYAL SINGH:
No, no. Mr. Vice-Chairman, Sir, kindly
gxcuse me.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Please.
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SHRI SHANKAR DAYAL SINGH:
Sir kindly excuse me. There is no
question of his  conveying our
sentiments to anybody. Here is the
question that on behalf of the
Government of India he is speaking
here...(Interruptions)...

THE VICE-CHAIRMAN (DR.

NAGEN SAIKIA): Honourable
Members, please take your
seats...(Interruptions)... You have

already made your points. The Minister
has taken note of them. The
Government will have to take a
decision of that. ...(Interruptions)...

SHRI SHANKAR DAYAL SINGH:
Sir, there is no question of his
conveying our sentiments. To whom?
He is now representing  the
Government, he is now the
Government of India, he is giving the
reply...(Interruptions)... Therefore, it is
his duty to give the assurance to the
House...(Interruptions)...

THE VICE CHAIRMAN (DR.
NAGEN SAIKIA): Honourable
Members, all of you know that, firstly,
after the decision, the Constitution will
have to be amended. The Minister has
taken note of the sentiments of the
House....(Interruptions). .. The
Government will have to come
up...(Interruptions)...  Just at  this
moment it is not
possible...(Interruptions). .

SHRI SHANKAR DAYAL SINGH:
If he is capable... (Interruptions)...

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Please don’t make
the issue complicated. You have
alrcady made the point very boldly.
The point has been made very boldly
in the House and the Minister has
taken not of it ...(Interruptions)...

SHRI W. KULABIDHU SINGH:
Sir, 1 want to say ...(Interruptions). ..

SHRI ASHIS SEN (West Bengal):
Sir, we want to hear him.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) He has already
spoken ...(Interruptions)...

i in @ TR : TEEE IETEE S,
% o  fAe I W@ g1 T A
oo v R e g § wie F@ S
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e § fF. (EaE) |

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Mr. Ahluwalia,
please don’t enter into arguments
(Interruptions)... Please don't enter into
arguments.

o @R qRy : wfrgl st Aaod, 2R
ol & & ¥ woA W 3 seeA R an

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : The Home Minister
is here. Please sit down.
...(Interruptions)... Please take your
seats. The Home Minister is here
...(Interruptions)... Singhyji please.
Yadaviji, please. The Home Minister is
here.

sl §91 W URE . AR eRgEfaw S
i & T T e =l | el o 3%
W TR T R TP AT o D
@ @ e o wwa R (SFEOE) |

THE VICE-CHAIRMAN (DR.
NAGEN .SAIKIA) : Mr. Jacob. Let us
hear him.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTER OF HOME
AFFAIRS (SHRI M. M. JACOB) : Sir,
if there is peace and calm, I will react. 1
can't shout in between the shouting.

Sir, a very important matter has been
raised during the process of the
discussion, the language question, that
the Manipuri language be included in the
Eighth Schedule of the Constitution. Sir,
there are demands from the Manipur
side. Almost all the political parties and
the people who are interested in the
development of the language have
represented this matter before the
Government of India. In the same way,
about two or three other major languages
also requests arc there. One is Nepali,
one is Gorkhali, and Konkani is also
there. So, all these are there. This matter
is engaging the attention of the
Government. and, a subject like this,
which has to go to the Cabinet for a final
decision, may not be able to be
committed on the floor of the House at
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this time. It is engaging the attention of
the Government, seriously engaging the

attention of the Government
...(Interruptions)...
5.00 P.M.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : No, no. Please sit
down.

SHRI SHANKAR DAYAL SINGH :
He is not serious at all. Therefore, we all
here--the whole Opposition--are
boycotting on this issue. This is injustice
...(Interruptions)...

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : No, no, please, Mr.
Shankar Dayal Singh. You know. Please
sit down. (Interruptions)

SHRI KAMAL MORARKA
(Rajasthan) : I would like to request my
colleague, Mr. Shankar Dayal Singhji.
Mr. Jacob, the Minister of State for
Home has said that. We were unhappy
about the casual way in which it was
taken.

SHRI SHANKAR DAYAL SINGH :
Are you serious or not serious about
this?

SHRI KAMAL MORARKA : Mr.
Jacob has now taken note of the matter.
We want the sentiments of the House to
be seriously considered.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : 1 think the
Government is taking note of this
seriously, and the Government will take
some action, let us hope.

Now the question is :

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Manipur for the
services of a part of the financial
year 1992-93, as passed by the Lok
Sabha, be taken into
consideration.”

The motion wgs adopted.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : We shall now take
up clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
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SHRI SHANTARAM POTDUKHE .
Sir, 1 beg to move -

“That the Bill be returped.”

The question was put, and the motion
was adopted.

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : I shall now put the
motion regarding consideration of the
Manipur Appropriation Bill, 1992 to
vote. The question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1991-92, as passgd. by
the Lok Sabha, be taken into
consideration.”

The motion was adopterd.

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : We shall now take
up clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill,

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SHANTARAM POTDUKHE :
1 beg to move :

“"That the Bill be returned.”

The question was put, and the motion
was adopted.

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Now we shall take
up the Copyright (Amendment) Bill,
1992.

SHRI KAMAL MORARKA : Sir, |
have a suggestion to make. A lot of
pending business is there. The Half-an-
Hour Discussion and Special Mentions
have not come up. The Copyright Bill
and the Red Cross Fall we can take up
later. Otherwise, Members will never get
a chance to make Special Mentions or
take up the Half-an-Hour Discussion.

SHRI M.M. JACOB : Sir, I have a
point. Though I appreciate what Mr.
Morarka has said, there are four
Ordinances to be ratified. There is a
time-schedule also for that. The
Ordinances cannot be allowed to lapse.
So, they have to be given priority. There
are two more Ordinances to come from
the Lok Sabha. And this is an Ordinance
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to be ratified. Let us have lesser time for
this and give more time for what Mr.
Morarka has suggested. But let ws Rhave
this earlier.

SHRI KAMAL MORARKA : The
time alloted for this is two hours. It is
already five O’clock. It will be seven
O’clock by the time we pass this
Copyright Bill. Why do you rush these
Bills through?

Sir, it is not proper, and I strongly
object to this. (Inrerruptions)

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : May I make a point?
Mr. Morarka, 1 only want to draw your
attention to the impression that this
Copyright Bill...

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Hon. Members,
please take your seats.

SHRI ARJUN SINGH : ... is a very
comprehensive thing and that it will take
a very long time, but the fact of the
matter is that this deals with only one
section.

SHR] KAMAL MORARKA : We
know that.

SHRI ARJUN SINGH We are
extending. It need not take two hours.
That is what 1 mean.

SHRI KAMAL MORARKA : That is
not the point. What was your time?

Mr. Chairman, Sir, please listen to me
for a minute. It has been decided to
extend the session up to 2nd, now up to
3rd. We are sitting throughout the week.
There is ample time to discuss this
Copyright Bill. 1 agree with Mr. Jacob
that these Bills have come from the Lok
Sabha. 1 don’t think they are
controversial Bills, and we will definitely
pass them. There are 23 Special Mentions
listed for today. Do you want to carry
them over for tomorrow? 1 dop’t think it
is fair. Members should be given a
chance to say what they want to say.
Half-an-hour discussion is also listed for
today. We do not want the half-an-hour
discussion to come up at 8 o’clock in the
night. Let wus take the half-an-hour
discussion first. It is very important. It is
a matter of the workers getting involved
there.

SHRI V. NARAYANASAMY : I have
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a point to make. The Copyright Bill is
listed on thc List of Business. It was
agreed that Special Mentions will be
taken up after 6 o'clock. For one hour we
will  have the  Copyright  Bill.
(Interruptions)

SHRI M. M. JACOB : For Copyright
Bill two hours arc listed. One hour
naturally goes to this side. From our sidc
no speaker is being ficlded. So, one hour
alone is sufficient for it. We surrender
one hour. (Interruptions)

SHRI KAMAL MORARKA : What is
the hurry? 1 don’t understand their
attitude.

SHRI V. NARAYANASAMY : We
have withdrawn our Members to speak
on this. (Interruptions)

SHRI KAMAL MORARKA : O.K.
You first have half-an-hour discussion,
which is listed. Then have Special
Mentions. Then the Copyright Bill can be
taken up. (Interruptions).

SHRI M. M. JACOB : Even in the
morning the Chair said we will have the
Special Mentions after 6, when the
Business will bc over.

SHRT KAMAL MORARKA : O.K. If
the busincss is over at 6 o’clock, when
will w¢ take wup the half-an-hour
discussion? Let us tcke up the half-an-
hour discussion first. Then have Special
Mentions.

[The Vice-Chairman (Prof. Chandresh
P. Thakur) in the Chair]

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : What is
the problem?

SHRI V. NARAYANASAMY : The
problem is, up to 6 o’clock we can have
the official business. Special Mentions
and Half-an-Hour discussion can be taken
up later. it was announccd by the Chair
in the morning that Special Mentions can
be taken up after the official business.
(Interruptions) It was announced by the
hon. Parliamentry Affairs Minister that
the Congress Members are withdrawing
their speakers to speak on the copyright
Bill. So, within onc hour we can pass the
Copyright Bill.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : I think
the Copyright Bill is an ordinance and
there 1s a problem, which the hon.
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Member is suggesting. So, let us take it
up.

SHRI SHANKAR DAYAL SINGH :
Let wus first have the half-an-hour
discussion. That is very necessary.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : First
thing first. Wec have the sense of the
House in favour of taking up the
Copyright (Amendment) Bill, 1992 first.

SHRI DIGVIJAY SINGH (Bihar) :
We all are opposing it. There is no sense
of the House that we should take up the
Copyright Bill first.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : 1
thought you all are  agreeing.
(Interruptions)

SHRI DIGVIJAY SINGH : No, we
are not agreeing. How are you giving
your judgment?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : I have
not given any judgment. What is the
sense then?

SHRI V. NARAYANASAMY: In the
List of Business, it is said that after the
Manipur Budget, we will be taking up the
Copyright Bill. Why do you go over to
the sense of the House, when it is very
clearly given in the List of Business?

SHRI KAMAL MORARKA : The
Government is taking thc Rajya Sabha
for granted. (Interruptins) 1 take strong
exception to what is happening. You go
on extending the sittings and you want to
pass it in half-an-hour. What will happen
if you take it up tomorrow or day after? I
want 10 know the urgency for it.
(Interruptions)

SHRI M.M. JACOB : It is an
ordinance and it is listed today. In fact,
you are taking the House for granted.
This is not the way the Rajya Sabha
Members should behave.

SHRI KAMAL MORARKA: For the
Budget, the Private Members’ business
was postponed from Friday. It was a very
wrong precedent that was done.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : But that
was the House decision.

SHRI KAMAL MORARKA: No, it
was not. If Parliament is meant for
listening to the Opposition, we are
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standing here.
have....

SHRI V. NARAYANASAMY : Sense
of the House was taken and it was
agreed. ..

SHRI KAMAL MORARKA: Is
Parliament meant for people to air their
views or there is only a slanging match
between half-a-dozen...(Jinterruptions) We
are not interested in it.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Please sit
down. (Interruptions)

SHRI KAMAL MORAKRKA: Kindly
bear with me. On Friday, the Private

Otherwise they can

Members’  business was  postponed
without any consultation with the
Opposition.

SHRI M.M. JACOB: No. All the
Opposition leaders were present in the

meeting of the Business Advisory
Committec.
THE VICE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR): Okay,
Mr. Bagrodiaji, please sit down. I think
the matter...(interruptions)..

SHRI KAMAL MORARKA: Sir,
when I want reply from Mr. Jadhav and
Mr. Bagrodia, 1 can meet them in the
Lobby. 1 don’t nced their reply here.

THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): I think
the issue is very much before the House.
1 think, it is not the Government's
intention at any stage not to allow the
views of the Members to be listened to or
1o be articulated particularly of the
Opposition. 1 think whether we are on
the opposite side or on the Government
side, as Members of Parliament, we are
all intcrested in registering our views and
I think the Government cooperates. The
whole question is that so far as the time
management is concerned, invanably
what happens is that the allocation of
time in the Business Advisory Committee
does not get totally conformed to. There
is always dewviation. So you have the
cascading effect of bunching of the
things. Now, we have to cooperate with
each other. So at the moment the hon.
Minister’s concern is that the House
should cooperate.

SHRI SATYA PRAKASH
MALAVIYA (Utiar pradesh): Take up
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special mentions...(Interruptions)...23 |-
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SHRI KAMAL MORARKA: What
are you telling us? If the Copyright
(Amendment) Bill is not passed tonight,
heavens are going to fall in this country.
What is this? You postpone it to
tomorrow. 1 want to know your raling.

SHRI M.M. JACOB: Sir, it is very
nice to hear about it. But special
mentions taking priority over the listed
idem in the business, ratification of

©Ordinance, is something very, very

strange. I hope the hon. Members will
cooperate  with the  Government.
Certainly we will sit for any number of
hours to complete the special mentions.

SHRI KAMAL MORARKA: You
have extended the session by three days.
Why can't you manage the things
properly. There are still threce or four
days to go.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I think,
we can manage by cooperating with each
other...(Interruptions). ..

SHRI KAMAL MORARKA: Lunch
hour also you skipped. There will be no
Question Hour on Wednesday.

THE VICE-CHAIRMAN: (PROF
CHANDRESH P. THAKUR): We can
transact the business only through
cooperation.

SHRI KAMAL MORARKA: Half-an-
hour discussion on HEC, Ranchi involves
non-placement of orders and consequent
unemployment problem. Is it too
embarrassing for the Government that
they want to take it up at 9 O’clock? I
don't think it is fair to do that as it is a
much more serious issue. The Copyright
(Amendment) Bill which has been
brought forward has been done because
we ourselves demanded this amendment.
We are very happy they have made
it...(Interruptions)...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) I think

now they are willing to discuss.
SHRI V. NARAYANASAMY: What
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kind of an argument is he putting
before the House?

THE VICE-CHAIRMAN (PROF.
CHANDRESM P. THAKUR): Okay,
where are we now?

SHRI KAMAL MORARKA: Take
up half-an-hour discussion, followed by
special mentions. We can take up
Copyright (Amendment) Bill tomorrow.

SHRI M.M. JACOB: It is very clear
in the list of business that half-an-hour
discussion will be taken up as soon as
the preceding items of business are
disposed of. It is written there.
i fig dad at @ m @ ¥
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SHRI V. NARAYANASAWY: You
read the ‘List of Business'.

SHRI DIGVIJAY SINGH: Tell me
where  ‘special mentions item’ is
mentioned in that list? (Interruptions)

SHRI KAMAL MORARKA: Sir,
take up Copyright (Amendment) Bill

{OmOoIrow.

SHRI N. K. P. SALVE
(Maharashtra): Sir, in a matter like this,
we must go by consensus.

THE  VICE-CHAIRMAN  (PROF.
CHANDRRESH P. THAKUR): That is
right. :

SHR1 N.K.P. SALVE: It has never
been the convention of this House that
the Opposition has ever been taken for
granted. We were also sitting in the
Opposition. We were never taken for
granted. 1f you feel that they are
agitated about it just let us be fair to
each other. If they want special
mentions to be taken up now, they may
be taken up now and thereafter we can
take up the Copyright (Amendment)
Bill. ...(interruptions)... Have some
accommodation. Why are you shouting?

SHRI KAMAL MORARKA: What
about half-an-hour discussion?

SHRI N.K.P. SALVE: And then,
thereafter, we will take wup the
Copyright Bill. Thereafter it will come.
Have some accommodation.
(Interruptions). Have some
consideration. If you want special
mentions now, let up have them. As
soon as they are over, we will take up
the Copyright Bill. After the Copyright
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Bill is over, we will take up the half-an-
hour discussion. (interruption).

SHRI SHANKAR DAYAL SINGH:
No. We have to take up the half-an-
hour discussion first. (Interruptions).

SHRI V. NARAYANASAMY: How
can the half-an-hour discussion be taken
up before the Copyright Bill?

SHRI SHANKAR DAYAL SINGH:
Then, you take up the Copyright Bill
first; after that, the half-an-hour
discussion; and then, the special
mentions. A TE
W HR F A aga A e R
THE  VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR): Let us
take up the Copyright Bill first.
(Interruptionsj All of you, please sit
down.

SHRI S. VIDUTHALAI VIRUMBI
(Tamilnadu): We want your ruling.
SHRI KAMAL MORARKA: Sir, I was
on a point of order. I want your ruling.
THE VICE-CHAIRMAN (PROF.
CHANDERESH P. THAKUR): There
is no need for a ruling. We will come
to an agreement.

SHRI KAMAL MORARKA: Sir,
Please hear me on one point. 1 shall
accept whatever ruling you give. I have
got Tuesday’s, tomorrow's, Order Paper
with me. I have received it by this
morning's mail. It says, “Business
entered “into for Monday, the 30th, but
not concluded on that day.” That is for
tomorrow, apart from the Private
Members’ business. I want to know this
specifically from you. ‘Business not
concluded on Monday to be done
tommorrow’. Does it refer to the special
mentions or the half-an-hour discussion
or these two Bills? I will abide by
whatever you decide in your wisdom.

THE VICE- CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The
point is, when the Business Advisory
Committee met just now also, it has
taken all ~ those contingencies into
consideration. You will hear the
decision when it is announced. Do not
worry about that. I think Members are
seized of that. Now, your primary
concern is that the House must discuss
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the things that Members think should get
priority. On that, there is no difference
of opinion. And particularly, if I
understand the Government’s argument,
they are willing to listen to the
Opposition first and on a priority basis.
However, it so happens, as the
Parliamentary Affairs Minister has just
now mentioned, that there is more than
one ordinance. Some are slill being
discussed in the lower House. There is a
deadline. So, if you have some views on
the issues covered by those ordinances,
you would need some time. For that
reason, it is necessary to see that all the
ordinances are not bunched together for
tommorow. Then, we will have to apply
the guillotine and you will have views
which could not be articulated. So, if we
share between today and tomorrow some
ordinances, it will serve the purpose. 1 do
not think it is the intention of the
Government. Certainly they have not
said so. 1 am sure that they do not mean
that we should not give time for special
mentions. I know, as Member of the
House, that all of us are interested in
bringing special mentions because it
concerns the people in our perception
and we are under pressure to do that.
The question is, how do we go about the
three things? We will discuss everything,
all the three things, if the House
coopcrates.  Sequencing is immaterial.
Now, if you arc agreed with this
proposition that four ordinances need not
be bunched together for tomorrow, then
let us sharc betwecen today and
tomorrow. In that context, the Copyright
issue can be taken up immediately and
after that... (fmterruptions).

SHRI SHANKAR DAYAL SINGH:
Half-an-hour discussion.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): As far as
1 am concerned, if the House agrces, it
can be taken up. But there is no question
of not taking up. Now. we will take up
the Copyright Bill.

THE COPYRIGHT (AMENDMENT)
BILL, 1992

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): Sir, I beg to move:
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That the Bill further to amend

the Copyright Act, 1957, as

passed by Lok Sabha, be taken
into consideration.

Sir, 1 would like to draw the attention
of hon. Members to this small Amending
Bill which, in fact, arose out of a public
demand that the copyright in regard to
the works of the national poet Shri
Rabindranathji Tagore was expiring on
the 31st December 1991. It was
considered that in view of many factors,
this should be extended for some time.
We had a discussion in the meantime,
Sir. We are already. examining a much
more comprehensive Copyright
Amendment Bill and that Bill has already
been drawn up. In the meantime, this
time factor intervened and until we did
something about this before 3ist
December, the purpose would not have
been served. Therefore, this Ordinance
was passed only for that specific purpose
to extend the copyright from 50 years to
60 years. Sifice it has to do done for
everyone, we could not have done it for
only one person whatever be the
situation. This is only that. Subsequently,
in this Session, we are bringing a
comprehensive  Copyright Amendment
Bill, which will then be considered by the
House and according to its own wisdom,
it shall be passed.

In this background, 1 make a very
humble request that this is a Bill which
does not take into consideration any
comprehensive aspect of the Copyright
Act and therefore, this House, in its
consideration, would kindly pass this. We
would be very grateful if with the
cooperation of Shri Shankar Dayal Singh
Ji, it is passed without discussion.
(Interruptions)

SHRI JAGESH DESAI
(Maharashtra): Are you going to bring a
comprehensive Bill during this Session or
during the next Session?

SHRI ARIJUN SINGH: During this
Session.
SHRI JAGESH DESAI: Then it should

be passed without discussion.
The gquestion was proposed.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The



